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MAKING SOLAR 
ENERGY AFFORDABLE 

Ref: NSEFI/CERC/2022-23/0 104 
Dated: 31.08.2022 

To, 
Shri. Harprect Singh Pruthi 
Secretary 
Central Electricity Regulatory Commission 
3rd & 4th Floor, Chanderlok Building, 
36, Janpath, New Delhi- 110001 

ubjeEt. on Draft CERC (Indian Electricity Grid Code) Regulations, 2022, . 

Sir, 

We sincerely appreciate Govt. of India's and CERC's effort in providing conducive regulations and 
4-çCDo1icies in promoting Renewable sources of energy. We are grateful for your continued guidance, and 

assurance you have offered, by enabling a robust and healthy policy environment to thrive in the 
countrY. 

We would like to thank you for the opportunity to raise our key concerns & suggestions on the 
aforementioned subject. We have enclosed our comments and suggestions on the matters pertaining to, 
in the attached document. We believe that our comments will be helpful to aligning the CERC (Indian 
Electricity Grid Code) Regulations. 2022 with the objective of easy access to system integrity and 
network operation. 

We are sure that our suggestions on the issues described in the attached document, will restore sound, 
strategic market balancing decisions. We are undertaking multiple stakejiQj.der consultation on this 
important piece of regulation and would be keen to provide more suggestions/inputs with the Hon'ble 
Commission in due course. 

We shall be happy to provide any further information as deemed necessary by the hon'ble commission. 

Thank you for your understanding, support and consideration. 

135-137, 1st Floor ,Rectangle-1, D-4 Saket District Center, New Delhi-110017 

chairman@nesfi.in, pulipaka@nsefi.in  • 0114155 4149, 011 26215236, +917045524937 www.nsefi.in  
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Comments on Draft Indian Electricity Grid 2022  
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Ramp Rate'  -  means rate of  change of a 
generating station output expressed  in 
%MW per minute; 

Proposed Clause 

'Auxiliary Energy Consumption'  definition need  to be 
inserted as regulation is referring the Auxiliary 
Consumption at many places. 

Ramping support from thermal  generation would be an 
important attribute considering the large-scale renewable 
integration and  changing load  shape. Although, the CEA 
standards prescribe +1-3% per minute ramp rate, the IEGC 
has provisions mentions only +1-1% per minute ramp rate 
only. as per the Power System Operation Corporation 
Limited  Analysis report dated  April 2019, on "Analysis of 
Ramping Capability of Coal-Fired  Generation in India"  
actual  ramping provided by many generators are less than 
+1- 1%. 

Rationale 
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Additional Insertion 
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(C) Each  Distribution Licensee shall  
have a responsibility to assess the Energy 
Storage requirement in different time 
horizons, namely long term, medium 
term, and  short term. Additionally, while 
assessing the generation resource 
adequacy, distribution licensee has to 

"Deemed Inter-State Transmission 
System (Deemed ISTS)"  means the 
transmission system utilised to evacuate 
at least 75% of  interstate power. Such  
transmission system should have 
received regulatory approval of  the 
Commission as being used for interstate 
transmission of  power and qualified the 
ISTS status from respective regional 
power committee. 

Provided that Auxiliary Energy 
Consumption, in case of  ESS, shall not 
include cycle loss occurred during 
charging and  discharging of  ESS. 

Provided  that auxiliary energy 
consumption shall  not include energy 
consumed for supply of  power to housing 
colony and  other facilities at the 
generating station and the power 
consumed  for construction works at the 
generating station and  integrated coal  
mine. 

Ministry of  Power (MoP)vide its order dated 22''  July, 
2022 has issued Renewable Purchase Obligation (RPO) 
and  Energy Storage obligation (ESO) trajectory till  2029-
30. Hence, while Generation resource planning /  demand 
forecasting, distribution licensees must access the 
requirement of  ESS in long term, medium term as well as 
short term period. Further, w4eCC—r— e€narios, wherein 

There are many instances wherein transmission line being 
developed by State Transmission Utilities (STUs) or Intra 
State transmission licensees, and such transmission lines 
are mainly utilised to evacuate the Inter-State Power. Such  
transmission lines /  system should be qualified as deemed 
ISTS under CERC IEGC Grid  Code. 
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6. Chapter 2: Additional insertion under 
regulation 4  (a) 

Resource 
Adequacy 
Planning 

5  (4) (a) (V) 
Transmission 

deferral 
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Transmission deferral -  ESS derive most 
their value inter alia from averting the 
installation of  excessive amounts of  
transmission infrastructure. CTU/STU 
should optimize transmission system 
requirement with co-located ESS, 
particularly while designing evacuation 
system for wind-solar projects located in 
such resource rich  area. 

ensure that ESS has to be utilised to store distribution licensee anticipates any excess generation from 
the over generation capacity during RE resource, instead of  curtailing, the same can be stored 
certain time periods. Under such  and  utilised during non-RE hours. 
scenario, such stored energy shall be 
utilised later as per requirement. 
For the sake of  uniformity in approach The referred clause stipulates the requirement to comply 
and  in the interest of  optimality in with generation resource adequacy assessment. 
generation resource adequacy in the 
States, FOR may develop a model It has been seen in the past that distribution licensee is not 
Regulation stipulating inter alia the complying with  the RPO  requirement, similarly, 
methodology for generation resource Distribution Licensee may forgo to comply with  resource 
adequacy assessment, generation adequacy targets unless such non-compliance linked with 
resource procurement planning and  strict penal  charges. 
compliance of  resource adequacy target 
by the distribution licensees and levy of  
penalty for non-compliance of  such 
target. 

Renewable energy sources have relatively limited 
utilization (expressed as C.U.F) (Solar —25% &  Wind  
--30%) as against conventional sources particularly thermal 
sources where design utilization is typically 85%. Hence, 
the utilisation of  the associated transmission asset is 
comparatively low. Since transmission assets are typically 
created to cater the peak  power requirement. This issue 
assumes significance in case of  India which has embarked 
on an accelerated RE capacity addition i.e. 500  GW by 
2030. A transmission system which is being used partially 
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NLDC  may also identify 
other resources such  as 

ESS  and  demand  resource 
to provide PRAS  for 

which  PRAS  Providers 

shall  be compensated  in 

accordance with  the 
Ancillary Services 
Regulations. 
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Clarification required  in the said  clause 

Provided further that RE generators 
shall be provided compensation for 
generation loss in a particular time-
block  based  on wind  speed/  solar 
insolation level in that time-block  

It is to be noted  that Wind/Solar/Renewable Hybrid 

Projects do not have capability to operate at 105%  or 110% 

of  operating level  when Solar insolation /  Wind  speed  is not 

available at site. Moreover, MCR should  not be applicable 

for RE. 
In view of  same, 105%  or 110%  of  MCR  would  be 

applicable on Thermal  and  Hydro units only and  not on the 

wind, solar and  hybrid of  wind and  solar projects. 

70
10 4

V1111Y 

 

CERC  Ancillary Service regulation 2022  does not have 

provision related  to compensation of  Primary Reserve 

Ancillary Service. 

It is requested  to clarify under such  scenario, how Primary 

Reserve Ancillary Service provider will  be compensated. 
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Chapter 7: 
Scheduling and  
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Additional  Insertion 

TABLE 9: TESTS 
REQUIRED FOR 
POWER SYSTEM 
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shall be kept in operation 
(synchronized  with  the 
regional  grid) only after 
obtaining the permission 
of  the concerned  RLDC. 

During high Solar isolation period, and  if  
inverters have margin to increase solar 

Clarification required in the said clause 

Clarification required  in the said  clause 

Solar Projects are generally installed  with high  DC capacity 

and  there may be scenarios wherein power limited to 
contracted  capacity is flowing ptt yi.er  having an 

Please clarify whether these tests are mandatory to comply 
for existing projects?  We understand  that all  future projects 

are required  to comply before commissioning. 

Please clarify. 

It is requested  to clarify, whether it is mandatory 

requirement which  RE generator lESS  are bound  to comply 

as under CERC Ancillary Service Regulation 2022, 
SRAS/TRAS  is to be provided  on voluntary basis. 
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Optimum 
Utilization of  
Hydro Energy and  
Solar Energy 
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generation by 5 to 10% of  capacity, the 
same should be allowed. 
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inherent margin of  5  to 10%  beyond the rated capacity. We 
request that the same should be allowed to inject like hydro 
power plant in case of  high  insolation period  or shortage 
scenario. 
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G ermany -  Renewable integration and aggregation model 
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The minimum turndown level for It is to be noted that in accordance with Draft Central 
operation in respect of  a unit of a regional Electricity Authority (Flexible operation of thermal power 
entity thermal generating station shall be plants) Regulations, 2022, the appropriate Load Despatch 
55% or 40% of  MCR of  the said unit: Centres shall be allowed to schedule all  coal  based thermal 

power plants, up to the Minimum Power Level (MPL) of  
Provided that the Commission may fix 40%, to support the operation of  must run stations. 
through an order a different minimum 
turndown level of  operation in respect of  Further, it also specified that minimum loading or 
specific unit(s) of  a regional  entity unloading shall be 3%  per minutes above the MPL and  in 
thermal case of  super critical and  ultra-super critical units, it shall  
generating station: be 5  %. 

Provided  further that such generating 
station on its own option may declare a Hence, it is requested that same should be reflected in the 
minimum turndown level below 55% CERC IEGC regulation. 
40% of  MCR: 

Wind  , solar, wind-solar hybrid with  or It is requested that the existing Regulation 5.2  (u) of  the 
without storage , standalone storage IEGC should be retailed. Wind and  solar generators in the 
drawing power from renewable energy state of  Andhra Pradesh, Tamil Nadu, Madhya Pradesh, 
sources and hydro power plant (in case of  Karnataka face severe backing down due to commercial 
excess water leading to spillage) shall  be reason in the past. The Regulation 5.2 (u) supported the RE 
treated as MUST RUN power plants and  generators in reducing the curtailment drastically. Hon'ble 
should not be subjected to curtailment APTEL in its judgement on deemed energy compensation 
due to merit order despatch as well  as due on curtailment in the Appeal No 197 of  2019 also took  
to any commercial consideration. shelter of  the said  Regulations.  )4owthw..4SLDC  and 
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Within transactions under GNA, 
curtailment shall be done first from 
generation sources other than wind, solar, 
wind-solar hybrid and run of  the river 
hydro plants with upto three hours 
pondage (in case of  excess water leading 
to spillage), on pro rata basis based on 
their GNA quantum. 

Provided further that curtailed 
generation based on Wind, Solar, and  
Wind-Solar hybrid with  and without 
Storage, shall be considered as deemed 
generation and compensated to 

TANTRANSCO has challenged the said  APTEL 
In the event of transmission constraintor judgement in the Hon'ble Supreme Court, we request the 
system security constraint renewable Hon'ble Commission to retain the said Regulation. 
energy generation may be curtailed after 
harnessing flexible resources including 
energy storage systems. 

In the event of  extreme circumstances, 
when MUST RUN plant has to be 
curtailed, the details shall be published 
on the RLDC/SLDC website the 
following day, as the case may be, giving 
the date, name of  RE generation plant, 
installed capacity, curtailment quantum 
in MWh, duration of  curtailment and 
reasons thereof. 

It has been seen in past generators connected with  state grid 
have been facing frequent backing down instructions citing 
grid security and many such instruction are issued verbally 
without any written communications, and APTEL has also 
recognised the same in its order vide APPEAL NO. 197 of  
2019 &  IA NO. 1706 of  2019 dated 2nd August 2022, 
directed that such  state agencies shall pay the compensation 
for during which curtailment instruction were issued for 
the reason other than grid security, at PPA tariff along with 
interest. 

In view of same, it is requested to allow deemed generation 
status/  compensation mechanism for curtailing wind, solar 



qj
8  WO.Ij  QAIIOOJJD  owooq  

IBqs sjoojq  owil  UOAQ U! 

-1
 

CD
 o
 

eb
 

CD
 

Cl
) 

WOJJ  QAIIOQJJD  ouiooq  

jtqs sooq  aup  ppo  U! 

1 CD
 

0
 

a
 

CD
 

CD
 

C,
) 

CD
 

0
 

0
-
 

CD
 - 

0
 

C
L
 

CD
 

CD
 

CA
 

O
C
)
 

CD
 

0
-
 

CD
 

-
1 

C
D
 
C
D
 

CD
C
A
 

-
 

-C
 

C
-
 
C
D
 

CD
 

I
—
I
 

(
 
C
D
 

Cl
) 

C
D
  

C,
) 

C
-
 

CD
 

-
 

CD
 

1•
 C

)
 
0
 

cm
 

C
-
 

CD
 

CD
 
C
-
 

Ej
- 

C
)
 

Z
r
 

CD
 

5.3 Decision of the Commission: 
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Operator (AESO), illustrates improving accuracy 
with  decreasing forecast horizon: 

Most stakeholders have supported  the proposal  of 
doubling the number of revisions allowed, to 16 
per day. Some have suggested  even f urther 

increase to enable hourly revisions. The 

Commission is of the view that while increasing 

f requency of revision would  enhance f orecasting 
accuracy, it might be difficult f or beneficiaries to 

manage contracts due to very f requent revisions. 

As such, the Commission has decided  to retain the 
number ofproposed  revisions to 16.......... 

It is submitted  that the Hon'ble Commission was also in 

agreement that the increasing frequency of  revision would  
enhance forecasting of  accuracy. Considering the above 
observation, we request the Hon'ble Commission that the 
revision in schedule be made Lg<#nd  4th  time 

block. 


